ACT No. XII oF 1926,

/

[PassEp Y THE INDIAN LBGIsrATuRrs.]

March, 1926.)

An Act to define and limit the powers of cextain Courts in
- punishing contempts of couris.
JEREAS doubts have arisen as to the powers of a High
Court of Judicature to punish contempts of subor-
dinate Courts ;

Axp WHEREAS it g expedlent to resolve these doubts and to
define and limit the powers exerciseable by High Courts and
Chief Courts in punishing Lontempts of court, It is herehy

enacted as follows : —

1. (7) This Act may be called the Contempt of Courts Act,
. 1926.

(2) Tt shall extend to the whole of British India.

(3) It shall come into foree on such date as the Governor
General in Council may; by notification in the Gazette of
India, appoint. ‘

2. (1) Subject tothe provisions of sub-section (3) the High

and- exercise the same jurisdiction, powers and authority, in
accordance with the same procedure and practice, in respect
of contempts of courts subordinate to them as they have and
exercise in respect of contempts of themselves.

{2} Subject to the provisions of sub-section (3), a Chief
Court shall have and exercise the same jurisdietion, powers
‘and authority, in accordance with the same procedure and
practice, in respect of contempt of itself as a High Court
referred to in sub-section (/).

(3) No High Court shall take cognisance of a contempt
alleged to have been committed in respect of a Court sub-
- ordinate
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ordinate to it where such contempt is an offence punishable i
under the Indian Penal Code. :

. XLV of 1860.
8. Save as otherwise expressly provided by any law for the

time being in force, a contempt of court may be punished with
-stmple imprisonment for a term which may extend to six

‘months, or with fine, which may extend to two thousand rupees,
or with both: -

Provided that the accused may he discharged or the punish-

ment awarded may be remitted on apology heing made to the
satisfaction of the Court.
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